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Present:  

 
For Appellant: None. 
 

For Respondent: Mr. Kush Chaturvedi, Ms. Smriti and Ms. 
Chaitrika Patki, Advocates for Respondent 
Caveator. 

 
 

O R D E R 
 
 

13.11.2018:  In spite of repeated calls, nobody appears for the 

Appellant.  However, Respondent-Caveator is present.   

 The Appeal is barred by limitation, therefore, an application for 

condonation of delay has been filed.  However, without going to the question 

of condonation of delay on merits, we are dismissing the appeal for non-

prosecution.  The appeal is dismissed accordingly. 

 

  
 

[Justice S. J. Mukhopadhaya] 
Chairperson 

 
 
 
 
 

       [Justice Bansi Lal Bhat] 
 Member (Judicial) 
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